CENTRAL ADMIN ISTRAT IVE TRIBUNAL

' BANGALORE BENCH

§econd Floor,
| Lemmercial Complex,
| Indiraragar,
BANGALCRE- 560 £33,

\ . A L‘ated:31JAN1995

. APPLICATIGN NO; 1703 of 1994,

APPLB:ANfs:__Sri.ﬂ.&reeremulu,Station Master-III,Penuonde,

v/s. |
RESPONDENTS :~ The Secretery,Minietry of Railuays,NDelhi end
four others,,

Te |
1. ; Sri.M.S.kaandaremu,bdvocete,
+ No.27,First Floor,Ist Main,
' Gandhinager,Chendresekar Complex,
' Bengelore-560 009,
2, | Sri.N.S,Presed,kdvocate,
i No,242,Fifth Main Raod,
. Bandhinagar,Bangalore-9,
:
3. ' The Divisionzl Personnel Officer,
' Southern Reilwsys,Bangalore-560 023,

Suhject I Feiwairdin
_ 2 2 g nf copins of the Order-
| Central Administrative Tribunal,Basszifg-by the
——Y Y —— -

Please find enclesed h i
. erewith a copy of tha ORDER
ST i ’ ‘ !
AY. (RI?ER/B\JTERIM ORDER/ piassed by thic Tribunal i the above
mentioned application(s) on 19th Jenuary, 1995, |
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CENTRAL AOMIN ISTRATIVE TRIBUNAL,
BANGALORE BENCH.

ORIGINAL A‘ppucmcm ND. 1703/ 1994
- THURSDAY, THE 19TH DAY OF JANUARY, 199§

|SHRI V. RAAKRISHVAN - .o MEMBER (A)

|SHRT AMN. WIJANARADHYA mEmBER (3)

Shri Sreeramulu, M.,

S/o Shri M. Subbanna, aged about 37 years,

now working as Station Master, Grade-I111I,

P’mukonda Station, ‘Southern Railway, -

Ananthapuram District, Bangalore

Diviaion & residing at No. 2/97,

Gorantla Village, Ananthapur, -
;lS 231, vee Applicant

i - (s8y advocate Shri M.S. Anandaramu )

Va.'

1% The Union of India

by its Secretary,

Minietry of Railways,:
Rail Bhavan, New Delhi,

2. The General Manager,
i Southermn Railway, Park Town,
fMadras.

Railway Manager, Southern
Railway, Bangalors Divisim ’
Bangalore.

3,. The Additional Divisional
|

:
4%. The Divisional Personnel Officer,. ’

Southern Railway, Bangalou City, ,
"Bangalore. :

¢ .
t -
§. The Divisional operaung Manager,
- Teransportation. Branch,
Southern Railway,: SR C
Bangalore-ZS. ’ - .,. n'npmdante

V
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(By St,anding Couneel for Railuays,\Shri NoS. Prasad )
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ORD t R

Shri V. Ramkrishhan, Member {M

We have heard both sides. We find that after having been

i{mposed with the penalty of stoppage of increment for a period of
12 months as per order dated 8,4,94 as at Annexure A=5, the

applicent had filed an appeal dated 23.5;94 as st Annexure A=6
to the Additional Oivisional Railuvay Manager, Southern Railway
(who is the appellate authority) where he had raised a number of
contentions. Tha aﬁpeal was disposed of on 16/21.6.94 as at
Annexure A=7 by a cryptic order without dealing with the pleas
raised in the appeal. We, therefore, quash the order dated
16/21.6.94 as at Annexure A-7 and direct the appellafn authority
to dispose of the appeal as at Annexure A=6 by a lp-aaking order.

This should be done within three months trom the date of receipt

of a copy of this order, No costs.
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